IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,HYDERABAD BENCH

AT HYDERABAD.

0.A.N0.872/99.

Date of decisions 14-6=-1999,

Between:
B.M-MaEthan. . .e Applicento
and

1.General Manager, (r@present-
ing Union of India) S.C.Railway,
Rail Milayam, Secunderabad S00 071.

2.Divisioral Railwyy Manaaer,
South eentral Railway, Cuntakal
Civision, Guntakal.

3.Permanent Way Inspector/BG,
South Central Rallwgy,
Guntakal Division, Guntakal.

4, Senior Divisional Personnel officer,
South Central RailwaykX, Guntakal
pDivisicn, Guntakal. ‘e Réspondents.

counsel for the Applicant: Sri S.Ramakrishna Rae

th

Coursel for the Respondents: Sri D.r.Paul.

Hon'ble Sri R.Rangarsjan, Meémber (A)

Hon't:le Sri B.S.Jal P,rameshwar, Membe r(J)

%



0.A.ND.B72/96,

(by Hon'ble Sri R. Rangarajan,Member (A)

Sri
Heard/ S.Ramakrishna Rao for the Applicant and

Sri D.F.Paul for the respondents.

The Applicant in this 0O.A., submits that hs
was engaged as casual labour on dififerent spells urdsr
FWI/BG/GTL with effect from 22.6.1978 till 12.10.1983
and was continued in different sections/sub~-sections

thereby Bavile g/ o
till 12.10.1981/rendared(fotal numbar of 2044 days,
as casual labourer. It is also stated that thse name
of bhe applicant is borne on the casual lgbour live
register. HaLElso producad the seniority list wherein
R
the applicant atands atA2237. The applicant submittdd
two representations dated 15.3.1996 (Annexure II Bags 14
to the P.A,% and 27.3.1998 (Annexure III pags 15 )
WD Hon'ble

The first representation pe addressed to the/Minister for

Reiluays whereas tha 2nd represantation was addressad to the

Respondants

In view of the above, the Respondent No.l
is-directed to dispose of his raepressntation dated 27.3.1998
in accordance with law within three months from the daws
of receipt of a copy of this Order.

The 0.AR., is disposed of efith the abova direction

at the adm13510n stage itself. No costs.

Mmeer (3) Nember(ﬂ)
Date: 14-5-1999, P
833, Dictated in opsn Court. : !



